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‘not' be admitted.
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16.2.2004 Heard Mr. S. Sarma, learned
counsel for the applicant. ‘

The 0.A. is admitted. Four
weeks time is allowed to the réspond—
ents to file written statement,

List on 17.3.2004 for orders.
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. {y))ﬁ%'ﬂq?@MﬁiﬁlNAVﬂhf' 17.3.2004 Heard Mr. S, Sarma, learned
L 2 3 9 counsel for the applicant and also Mr.
- 7 ' A«.K. Chaudhury, learned addl. C.G.S.C.
for the respondents. ®
é%%bz,;_, ‘ Four weeks time is given to the
. - ' ‘ applicant to file rejoinder. List on =~
21.4.2004 for crders., |
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j\lb‘ﬁyikp{ﬂléhjw_ P by the respondents,” On the plea of
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28.5.2004 Learned counsel for the

applicant Ms. U. Das states that

- : ) - ? connected matter is pending in Delhi
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: j’{’ High Court. . Therefore, 1list on
12.8.2004 for hearing.
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Pregent:-Hon'ble Mr.D.C.Verma, Vice-

, Chainman. F
Hon'ble Mr.K.V.Prahladan, Administrative
Member,

Heard learned counsel for the
parties,

Ms.UsDas learned counsel for the
applicant requests for adjournment on the
grpund that some connected matters is
pending in Delhi High Court. On the same

~ground . the.  3djournments was granted

on previous date, The Regpondents issued .
charge sheet against the applicant on
284942003, Ho%:vnr?wbelhi High Court'

matter is connecteg ﬁvith this O.A,ngm
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states that her Senior will argue the cas
and she prays for adjournment. Prayer is
grantEdo

List the case before the next

avéilable Division Bench. 0%

Member Vice~Chairman

16.9.2004 Present:The Hon'ble Mr.Justice R.X.Ratta
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Vice-Chairman.

The Hon'ble Mr. X. V. Prahladan
Member (A).
At the request of learned

advocate for the applicant Ms.ll.Das stand
over to 23.92.2004, No further adjournment
in the matter shall be granted.
IS QR _
Member (A ) Vice-Chairman

bb

In view of the order passed in
M.P_,N0.102 of 2004 stand over to

6th October, 2004,
G2__._
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Present: Hon'ble Mr.R.K.Batta, Vice=
Chalrman. '

""Hon'ble Mr.K.V;Prahladan, édministra—
"tive Member,

The learned counsel for the
applicant states that in so far .
prayer relating to enforcement of
the order of the Principal Bench ,
the applicant would like to move the

vPrincipal Bench if require@ﬁor enforc

w  thees

'felieg;;elating to question of charge

ment of the order., In respect of the

- sheet, it is contended that there

are subsequent developmentgand dn
e
» the applican

is allowed to withdraw the applica-

“tion with liberty to approach appro=
‘priate Bench of this Tribunal.

~' "Application is allowed as withdrawn
‘in’aforesaid terms and is accordingly

disposed of with no order as to costs

M er Vice-Chairman
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e Job of construction of New Ja33 Ne S (D
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1) at Tihar, New Delhi. At that relevant point of time the
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before the Central Administrative Triburnal; Principal Berah,

o after hesring the parties

New Delti. ilen'ble Principal

to the procesding on 13.2.3 21llowed the A d=sclaring the

e d

Lo e T I WS

. o _——t . . . . - .
applicart to he confirmed inm the cadre of Assistant
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Executive Engineger w.e.f. 2.3.09 i.e2, the date on which he
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cleared the departmental examination and to treat nim e &
regular Cxecutive Engineer (F) w.e.f 13.1.83/8.2.03% with =1
further direction to consider his case for promoticn to  the

f — st e A——
rank o  Buperintending Engineer (£} withowut taking into

account the minor penalty orde2r dated 4.5.98. Inspite of the

aforesa.d judgment the resporndents have not vet implemented
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the same and pending inplemantation of the said Judgment

izssued the i1mpugred charge sheet dated 38.8.2a007 which he

p—

receivec on Z9.9.2883, only xith the sole purpose 1o deny

him the benefit of the judgment. The sole contention raised

hest dated 34.8.283% ia rertaining

]

in  the impugned charge

to fina.isation of the tender process initiated during 1976

i.e. pricvr to his joining in the said post. The applicant
requested the authority concerned for implementation of the
judgmenrt passed by the Hwn'blé Frincipal Rernch but  sane
vielded no result in positive. Situafed thus the applicart
bas come Bbefoare the protective hands of this Hon'ble

Tribuna. sesking rzdressal of his grievances.
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jworked  there to 2.7.99. The respondents alleging same
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his  promobion. tot g rank o f

IRBE-2- wrongly dernied

1Buperintending Engineer Electrical, praferred DA No. 2 7/2832
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representation against the said crder dated 6.7.28831 but his
such  representation was rejected by the respondents hy &
communication dated 29.11.2d¢81. The applicant challenging
the wvalidity &nd legality of the =xid two ordzre dated
b7 .2601 and 24, 11,.20381 preferrec 04 No.17/26882 before  the
Tentral Administrative Tribunzal,; Principal  RBenoh o with e
“prther prayer to declare him to bhe confirmed in the cadre
2f Assistant Executive Engineer {(8) w.e.f. 9.8.80 and :n the
cadre of Executive Engineer (E) w.e.f. {3.1.83/8.7.83 and to
Tpnsider his case for promotion  in the zadre of
Superintending Erngineer with retrospective effect i.e. from

the dated in which his immediate junior was promoted *oc the

said grade with a1l consequential service benefites.

L, 4. That the &aforesaid 00 1772832 was taken up for
Rearing by the Hon'ble Principal Bénch on 13.2.26848705  and
after hea~irg the parties te the proceeding the Hon'ble
Tribunal was pleased to allow the said O0A by setting aside
znd  guashing the orders dated A.7.2881 and 2099.11.0881,
declaring trhe applicant to bhe confirmed as fAssistant
Cwecutive Enginesr (E) w.e.f. ¥.Y .93 (the date on which he
gleared the departm@ﬁtaf gxamiration for such corfirmation)

znd as regalar Pxerative Engirneer in his own quota effective

s 'hie  Tribunal vicde its

from 13.1.683/82.2.83. The saia
Jadgment  dated 15.2.70885 slso directed the respondsnts  to
consider the case of the applicant for his promotion tn  the
renk of Sunerintending Frngineer () without taking into the
crder of penalty dated 4.3.98, w.e.f the date eon which his
immedigte Jjurmior got such prorotion or even prior o such

such promotinn with

cate i.e. when the applicant was due for

including arresrs  eto.
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_ Eaacutive  Enganesr (erectrical) an _hs  own . .quota

caffeclive frbm l3.\.1323!0{3;L293, we further ho\é t.hat
L}Lha BE nnt\t1ed Lo ba cunaidared for f%gudgr promouron
.bwfnre a1 alonyg  with s JUNnIors f}bm the - pual of
Erecutive  Enginear {eractricnl) Lo superintending
Engineer (glectrical) without tnk\né.;ﬁib dc@bunL the
minor  penalty order dntay #.9.19908 and  promoted, if
’f'v"m‘.nmumr\ded. W\lt,\'\ arrant s and ol bermf\’ta. Regpondentsa
are dgrracted tO taka nll atens n yinp Tarrantation of Lhoesa

d\l‘\u uns withoin o pwi vod ul thtew m mthy froam the dnte
' 1

of cmmmunﬁcat1on of Lthese orders.

{
!

9, The OA 8 a)lowad o the above torTa. HO

CeL b costs, ' . !
|
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i Ku\d\u grhgh ) V7 Q v &.lﬁﬁj5:73'1
Member (J) o pmambar (A)
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(w82, 4\;4'0& Vihor-I,

DELILE 110052 ( 55158 3i3) .
LGlo/Hms/oa dt 16.!0.03
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By

F
i
'f
i
|
- §
g

i
The Saecretary, % ] f
Ministry of Urban DoValopmont &. L )
POVerty #1laviation,iNirmin Bhad - } .
* NEW DELH1.. 110011 ' r | '
T\"f-\;’DG‘Cw), VWD, M, !;f‘uu;i.j.,}s (Ve Dl -\ m ’
! “Refs Hontble Q‘Al)(PH) New Do hg%: )
rinal Urghu. J* SIS DAL RSN l}Lh"
. c K 1598/0 fjn UA; 17/02”
! (copy "n(‘Jti:'i" ) i
i f
sir, A . l!
You are requestad to pfedso ansure full and

faithiul compliance of the aﬁorQSdld Order within

specifind tame, failing which civil contempt

petition,without further notice to vou, shall be

£i1ad,bosides other remedy sought in law.Gopy kept

Yours: faithfully,

C | Gl

}
Counsel for wr Hs sandhu 'y
'R ,
GK Agyarwal,'Advocate
. } , .
Encle~ A3 above |
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L . ii  Regd. AD/Dasti N/ '
CENTHAL ADMINISTRATIVEE TRIBUNAL, ,; ' _
© PRINCIPAL BENCIH. . L b e
1 C 61/35, Copernicus Murg. Ty
o New Delhi - 110 001.
- !'I.Yﬂ.te: R ERRRNNEERAE 'i'
, e .
S . xy 6.10,2003
' The -Pri- Registrear ! ¢ ‘ ,
1,1 Central Administrutive Tribunal M , ;
§ -gﬁiﬁ?‘ rindipal Bench, New Delhi, - ol e :
I : i
frge o, SRy It [WTTIRLE it
LAy . I , i
A ol - S Sl TGN
f"l" {i-; A A . @ % {8 l 1k {. i ;
o5 8hrds K" Adgarwal, Counsel for the applggant, LRGN gl
i 15l irgPﬂng Baerﬁm, New Delhi Wb .yq&}%~'
NI Fad R A i1 R RTINT
(AR h}washtihﬁ.ﬁa!Sachdeva, Lounsel for tha respghdents, U
RIS gL~_aﬁw'CRJ2}'HarRDom5 New Delhi , A . ;e
PR ’gﬁ‘?;;u ST . P
B S TR A I S ‘ ' HE _ o
AR R A .;QJ:?!;_"'vf;";'!; ey oen ' Gy L . I
‘ ' ] A1 vt e 1‘; ! ! 1} ..;i
5 ; ' 4
i vy ' ot ; ',}?
! ’ v X’ M:‘,}J
“_ ‘ ' R . 1:; ' -ch.
. " i
[ ) o
g ;
i : :i;
. s
¢ ;.»..i

i
! e . |
N Ry -':,r,. )
PN . Kt T ) iy o - ¢ '
, Do A : ‘ . 17/2002, fIA* 1390/ 08—— '
ST S Regn.No. Oveevrvasserrivsens "t
oo Sy s sl S, Sandhy - K 4
, f ‘“|'\I'056ti‘oacncnunAAcint-onnu-.-a-u»nn¢o.ic-u--¢4¢ /\pplicnnt
' B Versus - L
1 . X -
; ' L“%?.&.J???f....‘..,...‘.. ......... vvieevaeass Respondent \ [
Sil‘,‘ - ' . s . {
I am directed to forward herewith a copy of Judgement/Order ‘ _
l. 29.9‘2003 ) e , ! !
| Dby vevieeevesenseaers passed by this Tribunal in the above mentioned |
] ¢
: ‘ase for information and nccensary action, if any. . | r
: ¥ . ;
i E . 'I,n“': - : ! %‘
P - . L 1 X
k ‘ Please acknowledge the recoipt. : . Vo
! Yours faithfully,
" : e
LI vy \‘.94.;» R -'-"“f.""”‘— B T .
'y n"'s . ) "E .
(84¢T10N OFFICER) - byt
As above. :;;}JUDL.—H; i
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MA 1388/2003 ' : '

'/Q”OA 17/2002 | - L S

. . , -
Pnesant oshy, H.K.Aguanul, counsel tor apptiohnt . . ﬂ
'f/“ ey CSNLELR, Sactdee Counae | For'respdﬁiehts"_ : i :E{
Y ! . {1 ‘
g A R L . \
,} g.if?hgf .Dp pntv expiry ot time granted to the«*espond?nts-to

compiy  with our

R A

with the directions of this Tribunal dated 13-2-2003
l Q N

i
t

direct ions dated_18~212003.ﬂ rections’ a are. N f%
A i i ghR
yet to e complied with, However, Sn! K.Riddchdeva, - ldl, Wk
: ocounsel slales that "as . the matter is sub-jud %e before . tq : i
1 - ' ,
f S High Court and s coming up for hehrtng“on stay on
2-12-2003, the matter may be ad)ouyn ad beyond 2 12 -2003,
»I' Y . g '
*”?" 2. 0n the other hand,. S$h.- G.K.Aggarwal, Id..
v‘ '..‘ .‘ '. “: . * e - . B . .
.. .counsel states that- as {he order passed by this Court. lhas
| " not been stayed, the same 1o compilied with, | ; :
L} ! .‘.I " '
] A . . 1 )
. ":};f { 3. Considering the conte entions of . the rival
: R S R ’ .
‘béniWGS-' we direct the respondents, as there Is no stay, to
A ' ‘
vl OI' y
wi

o~
=5
3
-
G
o
-~

) X _
wwehs’fkom the date of

e odole recetpt of a‘'copy of this
:.s:a{. ,a\.; o | e
rorder . i :
' I,’t i (.:"’i_. ‘_' } ]
‘,.l:.‘?_ }:.L' 3 ’ a ' 4 \
g Lt \ . . 1 :
““p) 'i?‘ ot . - ) H
) ' ' . '.. : © N . -
‘HE;aWy~ 4. MA is accorqangly disposed of .
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5 -0 - ' CUANNRERURE P S
) v C T 4 ) [rlined 7
O o " o NO.C-13015/4/2202-AVIl ot )
- ‘ : Governmeni of india + - _ ‘,?‘«.i',‘
Y Minisiry of Uib¢in Developmen! & Poverty Alleyialion
" \ H (Shchqri Vikas Avam Gharib Upshaman Mantralaya )
; . i . - ‘g‘ ! . . '4’"
P — . ' - . New Delhi,Dt. August 397, 2003,
v C> ‘\\O P ’./.,/' _ ; { E "
ADNS ) T MEMORANDUM '+ | :
y | | E bt
~ The, Presiden! proposes 1o hold an inquiry agalnst Shii M Sakchu,

Execulive Engineer (E) under Rule 14 of the Ceénlral CidlpSéivices

oo . . . - i"'l|"',lv,‘“, P
(Classification, ‘Contfrol andl Appedl) Rules, 1965.. The subslance’iols he
impulations of mis-conduct or mis-behavioUr: in respect of whichyihe

inquiry is proposed 1o be held Is sel out in'the "enclosed slaiement of

‘arlicles of charge (Annexure 1). A Slatement of the imputations of mis-

cenduct or misbehavior in suppor! of each arlicle of charge is enclosec]

(Annexure Il). A list of docurnents by which, and a list of withesses by

whom, the articles of charge are proposcd to- be sustained are also
enclosed (Annexure il & 1V).

2. Shri H.S. Sandhu, Execulive tngineer (E) is direcled to submil wilhir
10 days of The receipt ol Ihis Memiorandum a wrillen stalemen! of his
defence and also o stale wheller he clesires o be heard in person.

3. Shri H.S. Sandhu, Execulive Enginecr (E) Is informed that an ineuiry
wil be helctonly inrespect of thuse arlicles of charge as are not admiiled.
He should, therefore, specific.ally admit or cdeny each atlicle of chuige.

4, Shii H.5. Sandhu, txeculive Lngineer (E) is further informed Thal i
ne does nol submil his wiilien slatement of defence on or before the date
:pecified in pare 2 above or does not appear in person before the
inguiring authority or otherwlse [ails or refuses 1o comply with the provisions
of Rule 14 of the C.C.S (C.C.A) Ruies 1965 or ihe orders/direclions issued i
putsuance of the said rule, the incquiring aulhority may hold the incuiny
agains! him ex- parle.

5. Altention of Shii H.S. Sandhu, Execulive Engineer (E) is invitect 1o
Rule 20 of Ihe Cenlial Civil Services (Ceoncluct) Rules 1964 under which no
Government servant shall bring ol allempt iv biing any polilical or ouisicle
infiuence lo bear upon any superior authorily 1o further his inferest in
respect of matiers pertaining to his service under the Governmeni. | iy
representalion is received on his behdll from another person inrespec! of
any maller dealt within these proceedings, il will be presuined thal Shii

l

H.S. Sandhu, Executive Enginecr () = aware of such a reprosentation

and that. il has been mado ol his inslunce and aclion will be taken

against him for violalion of Rule 20 of he O.C.S. {Conduct) Rules, 1944,

e

———
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. The Copy of CVC's advice Mo. 002 W By dated the T february,
20&03 is enclosed!.

7. The receipt of this Memorandum and the CVC's U.O. No. C02-W &H-
12 dated the 14 Februory, 2003 may be acknowledged.

By order and in the name of lhe President.

Encls: As above

!

edtrp

(Lalitha Das)
Under Secretary to the Govl. of India

To, . Through
shri H.S. Sandhu, DG (W),.CPWD
Executive Engineer (E) [SH.JM.RAJ,CE (VIG)]

NIRMAN BHAWAN
NeEW DELHI-110 011

Aitested

Advocatd.

T araas et e ————TAL R 42 n

v [

i

[

4 :
t

v ————— e B, e e e



#X

\ ANNEXURE ~ 1

STATEL INT OF ARTICLE OF CHARGES FRAMED AGAINST
QH LS. 8. ‘aNDHI EX (“ H
. I R TR 1 R
Shri 1.5, Sandhu, ] E (1 ) while working as §Y4 (1), 'P\VD SC-T1 New Dethy
during the period 5:12.97 102.7.99 rommmcd the following lapses in respect of the
work of “c/o NewTail No-5 (Phase 1) in the { arm land at Tibar, New Delhi (SH:
- Providing mqmlhng, festing and commissighing ol hgh Mw.! lmhl)”

T R S BT ATI RCTRO E
ARTICLE =1 . - R
R . ¢ i.l"i‘. RKATAAN

An Administrative Approval and Bxpenditure Sanetion for the work of
“Consiruction of New Jail No.5 (Ph. < 1) in the farm land arca at Tihar, New Delhi”
- was sonveyed: by the Dy. Sceretary, Home, Delbi Administration vide letter No.[-
- 9/129-86/Home(G) dt. 10.8.90 for Rs.4,77,53,400/- which contained a provision of
Rs.18.12,800/~ (aller.jncluding contingencics at 3%0) for lhc, subhcad o PPdg. ol
Nos, Higlt Mast light. SR e S '

o , co S
, ' Agxmsr a p1owslon of Rs.18,12,800/- the Jowest tender ol M/s Varuns
Associatos was spproved by the bL ( 2), PWD FC-IT vide lstier No, ,,-»(l ATYPWIE
ECIIGOD/110 dated 22.1.98 Sor Rs.36,36,100/-which was 100% above the

“sanct tioned novmon Sh. H.S. mdhu EE (E) while processing the tender failed

o bring o the notice of ST (%), PWD EC-IT thal the rates quoted by the Towes]
firm. were 100% above the pxowoton in the admm trative Ap sroval & LExpenditure
Sanction and pum approval {rom the compo tent authority wag required i terms of

Para 20.1.17.5 of CPWD Manual Vql 11’ thereby permitting expenditure nytch
beyond the provision of administrative approval. In this manuer, Sh. II S. Sandhu.

LR (E) J:Ujbd n hls pxunaw iespansibility of technical serutiny of tenders
» T LR

ARTICLE=IT -

The Chiel Engineer, PWD Zone-Il gave approval for issuing ol tenders to

four firms namely (1) M/s'Genelee  (it) /s Bojaj Electricals Ltd, (i) Més

Cromplon Greaves Z;lﬂdx(l\') M/s Philips India Ltd.

Lo
v

Sh. H.8. bnndlm El(ls) whild processing the tcndcl of M/s Varuns
Associates for the above work failed to check the upprovf\l of CE, PWD Zone li
" reparding sale ol tenders to the fom. He recommended fof acceptance o [ {eehnical
bid of M/s Varms Agsociates who was nol approved (o issue ol tender by CF,
PWD Zonc — 1L M7s Varuns Associales were wtmalely avarded the worlk.,

b
.

Sandhu, BLEE) 1w as =uch Itv\j‘”lli\i‘)lf’ far award of work tooan

Shl Ir'

3
unauthorized naenev who wae no approved for sule of ten(mc by the CE. PWD

/.JOllu'H, )
~ Attested

v

ddvocals.
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A R’“ICLE -~ 111

A At

. The detailed cstimate for the nbovc work was )lcpamd on the basis of

quom 1on of M/s Philips Indie Limited und was technicallyy suvcuonod by SE(Is),
PWD EC-II for Rs.22,92.273/-. Ho\w\ er, Sh. H.S. 'mdhu o () while

processing the technical bids for the abov@ work, xccommonc ed 101 Lcjcctmg, the

technical bid of M/s Philips India Ltd; on the gxouud% that thcn offer was for Six
Section Iligh Mast against three section high masts being oifered by the other two
bidders namely M/s Bajaj Elcetricals LLtd., and M/s Varups ‘Associates. Nothing

way brought.on record to establish that tho offor of six qoction high mast made by

o omw

f—

NI/ 5 "')'l( & s Lid, was “stritclura Ty Tnsound. ,
et e s .

Pa T
- -

A_RimC.uz- Vo

The said Sh. H. ‘3 Sandhu EL (I2) while processing the price bids recommended

for neceplante of e nder of Mg Varug Associates (hefimavhich wag got
approved by the campetent authority) for the above wark, at a very high rate. Sh.
H.S. Sandhu, EE (E) knew that the justification of rates for Tligh Masl Tower was
manipulated and was based on the quotation of M/s Bujaj Electricals Lid who weic
poaling the tender ' association uf their sub-contractor M/ Varuns Assoctates,

The justifiod rates for differont items wore arbitrarily takon to justify the high rates
quoted by M/s Varuns /\Ssociazcs In a suwlar work of High Mast excouted by Ef2
(E) PWD ED-IX vide agreement No 19/EE/EDIX/98-99 for the work of Clo hw
level-grade separator at ng Road, Rohtak Road mterscetion, the work of 10 sct:

of High mast was awarded in the period of September 98, 1o M/s Bajaj Elect m:ﬂ.;
m Rs.57,00,1060, Tn this contract the item of high mast without the powst ool was
awmdcd for Ra.4 7;)00/, por tower as apainst Rs.6.98.000/- for the Tihar juil
work, Tl 1e 1cchmca] .sncc1ﬁ<,a(1on<, of both the works are quite J(](,Hll(,d] ty cach
other. - e ‘

- Thesaid Sh. IL.S. Sandhu, EL () by 1‘0001111110‘11ding acceptance of tender of
M/s Varuns Associates at a very high rates caused a loss of more than Rs.13 Jacs (0

I

tho' gox cmmont

- Thus the said. Sh, H S Saridhu, BE (E) by his above acts failed 1o maintain
absolute integrity and” oxhibited lack of dovotion to duty, thereby contravening

Riles 3(1) (1) and 3(1_)(ii) ol CCS (Conduet) Rules-1904.

AR

-
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Sy e = ANNENURE-II
; N BEATEMENT OF IMPUSATIONS OF MISCONDUCT OR
1 - MISBEHAVIQUR IN SUPPORT OF THE ARTICLE OF CHARGES
i FRAMED AGAINST SIL HL.S: SANDHU. EE ( Ly
- Shui MLS. Sundhu, EE (1) while working as SW (E), PWD EC-IL, New Delli

during the period 5.12.97 10 2.7.99 committed the following lapses in respect of the

work of “c/o New Jail No. 5 (Phase = T) in the farm land at Tihar, New Delhi (SH:

Providing , installing, testing and comnussioning of High Mast light)",

ARTICLE -1

An Administrative Approval and Expenditure Sanction for the work of
“Construction of New Jajl No.5 (Pl - 1) in the farm land arca at Tilar, Mew Delhi”
was conveyed by the Dy, Secrotary, Homo, Dolbi Administration vido lotter No I
9/129-861ome(G) dt. 10.8.90 for Rs.4.77.53.400.- which contained a provision of
Rs 17,060,000/ (1151 8,12,800/- alier meluding contingencics al 3%) or the sublhead
ol Pdg. of d Nos. High Mast light, . '

Against & provisien of Ru.18,172,800/- (including 3% contngencies) the
lowest tender of Mfs Varung Associates yvag approved by the SE (E), PWD LC-i1
vide lelier No.23(137)YPWD BCIFGODAL0 dated 22.1.98 for Rs.36,30, 100,
which was 100% above the sanclioned provision, $h. H.8. Sandhu, LI (12) whils
processing the tender failed to bring to the notice of SE (L), PWD EC-II that the
rates quoted by the lowest firm were 100% above {he provision w the
administative Approval & Expenditire Sanciion aid prior approval from the
campetent authority was required in terms of Para 20.1.17.5 of CPWD Manual
Vol 11} thereby permitting  expenditure much bevond the provisions of
administrative approtal,” In this mauner, Sh. 1.5, Sandhu, EE (E) failed in his

- primary responsibility of technical scrutiny of tenders,

CARTICLT ~ 11

o Aé'pcr im(ilylg.;' ab NP — 7 of File No. 1/8/97-A&C(7-11) ol Chief Engimeer,

PWD Zone-1I following four Lirms were approved for the sale of tenders for the

above work by CE, PWD zone - (1. '

£

(1)M/s Genelee |
(2) Mis Pajaj Floctrical -
(3)M/s Crampton Greaves and
- () M/s Philips India Ltd. 5
Sk, J,"l.fif..‘..s‘mmihu, ELS) while processing  the '(c;)t‘i.'éru of M/s Varune
Associates Tor the above work fuiled to cheek the approval of CE. PW1D Zone i

Attested

-

Advocaye,



'u‘ avding sale of tendery to Iuc fimn for the above work,

P

He recommended for
wgeeptance of teehnical bid of Mis Varuns Associales who was not approved for
issuc- ol tender by CL, PW 1 Zone - 1L M/s Varun Associales were ultimately
awarded the work.

ShH.S.Sandbu, EE(E) is as such responsible for award ol work to an
unauthorized agency who was not approved for sale of tenders by the CE, PWD

Zone- 11

..............................

- Technical blds of the following three firms were sent b} the EE (I), PWD

-IZD VIH to SE (E), PWD EC-II for ﬂpplO\’dl

M/ Pl uhp‘ Indm

5 °

l
© 2. M/s Bajaj Electricals 1id,
v 3 _M/ V&uum/\ is00101es.

Thc dC[dllCd estimate for the above work was prepared on the basis of

©quotation No.30 : 40 ; 250 dated 30.08.1996 of M/g P hilipa India Limited and was

lechmieally sanclioned by SE(LZ), PWD EC-I fur R&.22 ,92.273/- wide mema
No. 19/SE(EYPWDEC- -I/GOD/96-97 issued vide ??(37/)PWDFC lL/(JOD,,dEBOl—
Hindi dated 18.12.1996, . ‘The design and structure of High Mast oflered by M/s
Philips—Tudia Ltd., in their technical bid submitted vide letter dt. 27.8.1997 was
same as offered by them vide their quotation dt. 30.8.1996. Further the design and
structure of High Maust was conforming to relevant BI§ Specifications. Fven the
construction details given under technical specifications of approved NIT provided
that the high niast shall be fabricated in scctions, preferably in 3-sections. Thus a
O-section high mast was not technically ruled out. However, Sh. 1.8, Sandhu, LE
(L) while processing the technical bids for the above work, recommended for
rejecting the technical bid of Ms Pl hilips India Lid. on the grounds that their ofler
was for Six Scotion High Mast agaiust three section high masts being oflered by
the other two bidders namoly M/s Bajaj Electricals Ltd., and M/s Varuos
Assoctates. Nothing was.brought on record to establish that the offer of six section

high mast made by M/s Philips India Ltd. was structurally unsound. This is

partcularly significant since the high mast being offered by M/s Philips was more

sturdier in comparison to one being oflered by Mis Varuns Associates & M/s Lajuy
t

Eleotricals Ltd as per following details;

Parameler

e—

]
s Base Dinmeler

! Overall werght B

A Oed by N Dl

India 1.1d

3((!0 Tt
O30 mm

Attested

I«/

Advocase,

1520 mm

As oflered by Mis Vartuns |
Associates’  M/s Bujn
Flectricals Lid N

1180 Ky




| g
S S 24 -

_L{jip?)jmnctc:r 1532 150 mim L

| Thickiss of mast 8/6 mm i | 574 mm

Further the leuer dated 24.12.97 secking clarifications from M/s Philips India 1.1d, s
- Wore sent by ordinary post and tho receipt of these lotters by the firm was not
o cnsured. L

ARTICLE -1V

The said Sh. H.S. Sandhu, FF (1) fadied 1o verifyv and correct the Justification
submitted by the EIE (E), PWD ED-VIIT for the above work leading o the worl

, beng awarded to M/s Varun Associates. the firm who was not approved by the 9
. competent authority for sale of tender for the abave work, at a very high rate. Sh, g
ILS. Sandhu, EE (E) knew that the Justification of rates for High Mast Tower was .
manipulated and was based on the quotation of M/s Bajuj Eleetricals Ltd who were
pooling the tender in association of their sub-contractor M/s Varuns Associntes. :

- The justified rates for diflerent items were arbilrarily taken to justify the high rates i
quoted by M/s Varuns Associatcs. M/s Bajaj Lleetricals Ltd. in their lelter |
No.252/TC/NR dt. 21.1.98 addressed to SE (£), PWD EC-Il had given the break-

- up ol cost for High Mast and its foundation. In the breal-up the cost of foundation
was given as Rs.40,000/~. However for this iten cslimated cost of Rs.60,000/- was
taken as justified cost. The justificd cost adopted was 50% above the cost of o
foundation given by M/s Bajaj Electricals Lid. Simalarly for fittings, M/s Bajaj in._ ___. -
their offer dt. 22.8.96 had quoted ratc of Rs | 1.000/ for INo. luminaire type ' 3 {
BGENF-22 with two Nos: 400 W SON-T lamps and C.G. Boxes. However for this s
item Rs. 15,135/~ was taken as justified rate for fittings and Rs.1,017/- was taken f
as justified rate for lamp. The justified rate adopted for 1 No. fitting and 2 Nos. :
lamps was worked out 1o Rs.15,135/- + 2 x Rs.1,017/- = Rs.17,169/- which was
56.08% above the rates quoted by M/s Bajaj Llectrical around a vear back, The
tender, was recommended for acceptance by Sh. H.S. Sandhu, EE (E) based o
manipulated’ justified rates adopted 1o Justify the rates of M/s Varuns Associales.
I o simildrWoik of High Mast executed by EE (B) PWD ED-IX vide agreement ;
o J9EEEDIX/98-99 for the work of Clo three level prade separator at Ring f
}

Road, Rohtak Road interse~tion, the work of 10 scts of ITigh mast was awarded in
the period of September 98, to M/s Bajaj Electricals for Rs.57:00,160. In this
conlracl the dew of high masl withoul the power ool wWiix wwarded  for
6.,407, 500/ per tower as against £5.6,98,000/ for the 'l'ihziinj_iail worl, The

.‘
technical specifications of both the works are quite identical to. cach other. T'he :b
lechuieal compurison and compuarison of ey of he Lo works of High Must %
Lighting awarded for Tihar Jail and Ring Road crossig Punjabi Bagh are given in 1
/\‘];pcnclix ~ T & 1T respectively. It is nate worthy that M/s Bajaj Flectricals 1.6, Vf'
who quoted Rs.4,47.500/- per tower for Bl PWD ED-IX had quoted 7,15,000/- T |
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e wer tower for o Tihar Tail work just 8 months carlier tuking full advantuye of
M pooled tenders, |

The said Sh. H.S. Sandhu, B2 (E) thus caused i loss of more than Rxs. 13 lacs
to th povernmont es por details piven in Appandix - TU

Thus the said, Sh. 1.5, Sendhu, BE (£) by his éxbové acts failed te - »iniain
3 . -
v ..‘:'1:". integrity end oxhibitord luek « fcmf n'ou io duty thoreby contrav 4

N

Avite O ) ol 300 i) O‘ COS (Canduet) Rules-1964,
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- LIST OF DOCUMENTS BY WHICH THE ARTICLE OF CHARGES FRAMED
AGAINST SHRI H.S: SANDHU. EXECUT] VL FNGINELR (ELECT) - IS

PROPOM D70 BE SUS FAIN LD, e l
R ' |
L " Tor the Work of “Cl/o New Jail No.5 (Phase 1) in th_c.fin'm Jand arca at
Tihar,  New  Delbi (S Providing ln.';lallmioifl._E Yesting  and
Commissioning of High mast light)”, ;
. (a) Original NIT No.8/SE(E)YPWDAIC-11/96-97.
. (b) Original Agreemen! No.24/EE/PWD EDVIL/DA97T-98.

-(¢) PQ am)l.iculi,(m of M/s Vicuns Associales no. nil dated 17.1.1997
- (d) PQ application of M/s Bajaj Flcctrical 1.TD. na..
DL:3168:ADMCK, dated 17.1.1997 _
(e) PQ application of M/s Shaka Electrical (India) No. nil dt.
: 17.1.97 )
() PQ application of My Gonolee 1td, No, il dt. [€.1.97
(8) Justification & analysis of rates preparcd by EE(E)PWDED VI
for Ry, 40,67,540/- and further scrutinized in the office of ST
(1), PWI EC-1

< _(lx) Capies of final Lk,
(1) Detailed catimate for Rs.22,92,273/-
4 (7)  Teehnical bid of Nis Philips Tndia Ltd, submittcd vide fetier

dated 27.8.1097, .
(k) Noting of Sh. I1.8. Sandhy, EL ( }")tccmmncnding acceptance of
technical bid of Mis \’.mms Associates and M/s Bajaj Elcctricals
) lid,,
- ) Comparative statement
C 0T (m) Scrutiny notes of Ofo ST (F), P\\ D EC-IT for acceptance of
' lcndus

3

©, Memo No.l9/SE(E) / PWDEC-I/GOD/96-97 issued by Sh. Anil P,

: SE (E) vide No.23(327)PWDEC-IVGOD/2861 (Hindi) dt. 18.12.1996.
3 TFile No.1/8/97-A&C/Z-I1 of CE PWD Zone-11 ' '
d, Letter No: F.1-1/2001-NVS(GM) dated 74/12/700 1 from Sh. A.K. Sann,
vt GG
S Quotation No.30:40:250 dated 30.8.1996 ofM.'s Philips India Ltd,,

ce Letter No. 20(5YDB/PWDEDS/GOD/O6/3168 dt. 9.9.96 issucd by EIZ

S (E), PWD ED-VII addressed to SE (E), PWD EC-1L. |
7o Letter No.23(327)/PWDEC-I/GOL/GIT di, 23.10.97 is'sucd by SL (K),

“"M PWD EC-II addressed to M/s Philips India L td i t

€ %+ 7 Lelter No.23(327YPWDEC-IFGOD/1012 dt. 3.12. 97 1°§llCd by SE (E),

. DPWDEC-Laddressed to Nis Philips Tndia LIt {|
Lo Leller Wo. 23327 PWDEC-ILGOD/ 1087 dL. 2:4.12.97¢ muul by SW (1), ’
. PWD EC-TT addressed to N/s Philips India T.td, ’

10" Original Agreement No. 19 LEME)PWD LD IN/98- )9 ’on the work of

' . C/Q THREE LEVEL GRADE SEPARATOR .i\ﬁ RING ROAD,

‘ ROVTAK ROAD INTERSLECTION AT I"UNL\}‘L BAGLIL, NEW
DELHT (SH: THGH MAST LIGHTING)..

bi. Diespateh register (Baglish) PWID EC-T from 1,1.97 10 4.11.97

Advocats,
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Despateh register {(Engliah) YWD EC-II from 5.11.97 to 30.6.98

Leder No.23(327)10W DEC-GODAT0 di 2211998 from SW (1)
PWD EC-IU addressed to LI (2) PWD LED-VIIL

Letter N0.23(327)WDLEC-WGOD/27 di. 6.1 19‘38 fl()m SW () PWD
LC-I addressed to 1212 (1) PAVD ED-VIIL )

Lelter No, 262/TC/HK dl 2171798 {rom M/s Bajaj; flwl addressed to SE
PWD EC-II ‘

- Quotation N EPDAIM/DLL-VTIHAR-Jail D1, 2_2,8.1996 from M/s
5 Bajy Electricals Lid. addressed to BB (E), YWD ED-VIIL -

Awoscs o
Advoc)l: K | |
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151 ()1~ WHNH:;“SI':S 13)’ WHOM LU ARTIGL L QI GUARGES. FRAMIL

" " AGAINST SHRI 11.8.SANDITU, [LXL CUII\’I «“INI,J\ (, LECT), 15
S PROPOSED TO BE SUSTAINED. - A '

. 1 !
i ]
l

Slm AK. Smm CE(C) [ Presently \\01}\1111 as General Mfmug«o; (Constn.),

Nm'ndu) a Viduyu\u Samiti]
m Awmd Garg, Exccutive I ngineer (E).

i
i
K 1

| 7
13-9_3.
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: N f;‘,;'—r'i} i fE(,IINICAL C'OMPARISON OF TIIE TWO WORIKS OF HIGH u‘,*'
Y ( I\TASI LIGHTING AWARDED IFOR TIHAR JAIL AND RING ROAD . ﬁ}} A
T i;‘- " CROSSING AT PUNJABI BAGH, BASED ON THE A
R R NIT'S/AGREEMENTS oF BOTH WORKS Iy
IS-NQ»- M -y prijves o NEWDLEDSVINL, | Tihar [EWD ED-IX, | Remarie ] 1 |
N L - Tl Pu}uabz Bagh e
S et [STSTRUC TGHE O I N AR
: , ST e : 1 Tt e . ‘.;f“
1) . Hcmhluu iast (Mirs) N YT 30 Mir. 2
Peimissiblo Projected arca |~ 3.1'Sq. Mus, t 3.1 5q. Mirs. -
e I\hi\c C.UL Lighting td,, UK { C.U. Lighting IR P
- . N - L L UK '
2) . Matenal construction BS-EN10025 i3S~ i*Nl()()?S ;é
3) Thickness (in mm) . Top - 4 + Top 4 iy
.~ AN R Middle 4 Middo 4 ki
. o Boltom 5 Boltom S %;‘ '
o) Cross  Scclion of Mast in 20 sides 20 sides |
Polygon (number of sides) l
5) Langth of individual section Top  9.45 app Top  9.45 app B '
‘ R v Middle 10.85app | Middle 10.85 - !
Rottom 10.85 app app | 7 .
Bottam 10,05
- e e , .
0) Bage dia and top diameter Base diameter $20 mm Base diameier
: Top diameter 150 mm 520 nun :
s Top diametor
0mmy ‘
! |
7) Type ol joinls . T T Thtiess it side Jolnis Stress Gt side | h '
' P joints
8) Length of overlap e OIS W OB ML 0.75 10 0.85 ML !
9) Metal - profection  treatnient | 1ot Dipped | ot Dipped
for Mast section K mlv.uuwd SGalvaniscd |
10) Thickness  of  galvanization £5 NGcron Botlom 85 Micron e ,
\ .(min) ' 65 Micron Top and Bottam L
- Middle 05 Micron Top ‘
- Vo ~ and Middie ) '
11) " «{.Sizc ofopmmo and «.om at 250X 180 mum 950 x 180 mm :
1 L base o o .
12) 7 Type of locking arcangenient | T igavy duty self |2 Feavy duly soll x
' | and door panel locking, locking. .
13) ;| Details of slack board inside | Resin bonded plywood | Resin bonded S
a lhu basc compartment 200 max x 500 mim x 8 | plywood 200 mm .
N mm X 300-mm x @ '
L s - — L N N '
14y . 'Size material and thickness of ‘ii]i;h‘r\ upon cirenit | Depends upon
cable termination boy suitability cirui suitabiliy [
15) ¢ L‘—éizc of basc plate (inm) s 650 - Dia 650
Dianicler and thickness Thick 25 Thick 25
16) Size of anchor plate and | 700x700x8mm approx. | 700x700x8mm
- _thickness appPIox., _ !
l 17) WDetails of templato U“‘f"“_'l‘..’“...‘_"-’” of 650 | Uniform PC)) of | | v
R D otnong, i
| LS ety o e e vk
|
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) Jf_"{ ' fam 650 mm —'\
-‘JQS)", .\\’mbhl mn kgs of 30 mir nu st MKU Kizs 1480 ks
’ L including lme.._ place . door,
™ Lhead frame . . . .
19) Lig.hlllitl:}.‘_p_(_'vowc(ion fininl . provided provided
St et e, e ]
I DYNAMK LOADIN(J AS PRE \’AII IN(.; A'f %'Hl' '
v
TR _Mm, wind spc-cd T30 Mis/see L1 B0 MI/see )
. ~” ' L (As per 15:R75:1987) 4 ” (As per
Ce Tty Peat FIS:RT5:1987)
2) | Max, gust speed fime o 3seconds 1 3 scconds
3) . ngn nbow ground Jevel - 10 ML ! 10 M.
" M dhese” Tiwo  factorst arc |- - I
- mcnsurud - g —
4) | Factor of salety for wind load 1.25 | 1.25
5) linctor of nnfoly for other 115 (1.0) an por I'R 1.15 (1.0) nn per
. load NO-7) TR NO-7)
6) I"\étor of safety for tower 1.5 ' 1.5
. 1 l
31X 2. 1*'OUNDA fION DETAILS
1)y | Type of foundation - Open rall shallow [ Open rall shallow
e footing footing
2) - 1'Sizg 0l foundation 3.0 % 3.0 Mir. 3.0 x 3.0 M,
3y Dusxg,ncd Joad, .. bearing | As conlined by you | As conlirmed by
| ‘1 mpacny from.soil investigation  { you  from  s0il
L K investigation
4) Dcsig.n safety factor > 2.0 >2.0
3) 4| Considered  wind - pressure As per 15-875-1987 Ag per [S-873-
| (Kevi2) 1987
3) r Considered  wind — gpeed As per1S-875-1987 As per IS-875-
(Rav/hr) 1987
7y . Depth foundation CMax 15 Mtr, below Max 1.5 Mir.
' G.L below G.1L
3 Average soil bearing As confirmed. As confismed.
capacily :
B _Number of foundalion bolls 10 Nos. 10 Nos.
10) PCD of foundation bolts 650 nun 650 nun
1 Type ot foundation bolls IHigh wvicld tensile Cold | High yicld tensile
o Rolfed pitched threads | Cold Rolled
L pitched threads
T”\ Tolt diameler 27 mm ‘ Size
Wmm Differs
(v DANTERN CARRIAGYE !
{
l' ¥ ivaterial of conslruction [ “Class 1= NS Tubes Class B - M5 [ *I
‘ ) i mu_(u ui ciriage g ’ 750 i | 750 van
(mm) _ L ‘ e ‘ ! e
L3) wM(:)_)_l_hhUa,lum L E Double tivr with double ,n.]_:.)i’.".'_lll.f_.'iﬁ’f_‘.iim_t o
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Bufler arr ang

Total weight
| with vith fittings

T - »

A bt s o et ey

“10 sctun] qunnuh'

DR T A

Vo Winen

Mnl\c of wi winel

1 Gear Rmo
Capacily
()pm nhnq apeecd

e e it bt

I ubucnhon

_h.,____‘____:’[\
?Jumbcl of;omts _
e T————— T — vy

cment between
tnmnﬂe and Masts
ShLARY

e,

[ i md Larrying capacity v

-—~—-._..;._—-_..__
Numhcr of hllmm

lwc offttmos/ﬁ\mw T

. Diumber of 201 drums/vinels

e et e

e et e e e

—
(nd(\ ual Drum  rotali
M(lhod ofoLu uwn

‘umng}czmnf

Type oi’lubxicant

N

double deck

P\fC slceve on
cartiage

of a«sunhly

750 I\g,s_[ K
Approx 450 I\;, JJ i Approx 450 Kg

750 Kas

“'

e et e T e e

i Sl
BGENF 27 &.
BJA()L-l Aviation

BGENF 22 &
BJAOL-]
’\\mion

differs from tender gty ny

et e et e e,

13&;01

et

M-—-—-.-—._..

| ———

5311

e ——as o s,

7)0 )\8)

T PO

LSO TN o0 Tall Toad

dlmn

?\Innunm Icuncal
Per ermanen( oil bath |

ISRt T R

CGARTTRN T TI/SAL
90

1

Cast Iron

e e e

per (hc final bill,

CU
Double drum 1 ype

R L.xsdv posmblu

o et et

H/.;/\I 20

—— s e,

1

T Ba Bujaj -~ Cy [
Double dium fy pe

1] 53:1

IVU I(P.l\f on ﬁlH
—_— load _
L'tsllv_pucsx bl
_ManualBlectrical
Permanent of] |

lmm
GARLT: EXC

Cayl Irun

750 kg. Per d_rum

750 kp. Per drm. ’ . _ '

1500 Kgs. For wineh 1500 kgs. For ' | ‘.

R . wineh |

L) X szr ofw:mhm”O( ) rpm- ":’,__;_::":j"/}')()_gg 750 lp‘} L

\ I‘ * Sl XINLLS‘; STELL WIRE R GPLE L '

p : . .;.

1) e mn!\o . _.“_..‘_.r_»_:: 13 WTH) 13*—\.\“ Fﬂ)i :h:m '

20 ,J Grade: -~~~ N W__A{smg"______w T :

B (3) A Numbm of ropes 2 conlinuous ropes 12 conlinuous.

RO R “ ' ) L e i IOP_L“S_ - ’
4) a (,omluu,hon ‘—:-_:::_’::~ 7119 - i ‘

5)- ;fi‘,‘., Cume core mnlcrmls Stainless sieef core ! 5 fainless steef

Al e L core

“l6) T Dmmcl I (mm) S ~6M~I‘MJM _omm :
I 7). Humblcq & Terminals ] Aluminium terminal o Aluminium P
1ot S35 Thimble £ lerminal -
L ST l ) J____ giS\S Thimble | b
F T TBrng 53 iy D ST Y 23S0 | B
&L [ ]nlum X \!cl\ (cpeuucd moti 3 Im System full load I 3Tor system ful] — ,i;
e ﬂmsu i

K . v v—— I ...(.».,.......‘._mfﬂ«."(
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CVIL CABLEG. SUETR R b A
R Type foiby ity e ek b S core [lexable © 5 core [lexaible i
- Lbprherel PN POPEPR | ERCPARR R
Material v+ EPR coated PCP {1 EPR coated PCP ,
e - 3 Sheathed. 1+ - & Sheathed. :
':' 3), M.akc N As per our spl, Design. || As per our §pl. o :
e Lo Doesign. ¢
1) Cunent cantying capncﬂy 28 Amp. | ! 28 AMp = :
= , (hzulmg cable only): ... v '! : L
: -'5)' .| Conductor slze e 2.5 saamm 2.5 5q.0un
" 16) No. of ocores 5 nos. |l 5 nos. N
LD No. of circuils - Single | : Single B
COOWHE POWER TOOL '
') | Model I1D/TP/O01 | ! LID/TP/001 ‘
2) Input supply 440 Volty, | 230V | Gingte
: phase .
13) Wattage/HP 0.85HP | 0.65 .
"‘. — ' ‘I.l'p ;.-_
+4) = | Numboer of speods Singlo spoed | Singlo specd . "
5). ¢ | Reversible/non-reversible Reversible with remote | Mechanically ,[j?
R . CIR switeh | reversible ; :
J1.6) | Operating specd 130 rmp at F.L. 180 rmp at I'.LL b
7) Romote control witch ' - F g
- i) - Type Push bulton with cords | Push bulton with i
i)+ Lowering, 506 Mt cords i
5/6 MU, i
8) Max time taken for - ‘o
' i) Raising, 20 Minutes 20 Minulcs ¥
i) Lowering 18 Minulcs 18 Minulcs K
IX TORQUI LIMITER e
1) [ Model BI/HD/ BJ/HDI1 e
?) | Lifling capacity Upto 750 kas. Uplo 750 kgs. | ;
3) Adjustable/Non-adjustable Adjustable Adjustable b
X MAINTENANCE ) |
1) Size 1o suit 2 people | Lo suit 2 poople '
2 Material B MLS. & Hol Dipped M.S. & Hol
' Galvanised Dipped
Galvaniscd
3| Conslruetinon S E:-i‘,“‘_“,' el Capetype - — e o
) Working foad SWIof 250 kas. | SWL of 250 kps, |
5) Safely (lulcc i case ol | Granity activated pawls | Gravily activated
failure on dd yinch. pawls on dd
winch.
5 “Duffer arangement PVC Tubular liner | PVC Tubular
) liner | .
h
1 x.
(.
Attosteq 2'
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Qty. Raie Amount

Supply and ipstallation” (oz existing
foundation) of steel mast of 30 m
height for area highting. Installation as
per  detailed -specifications  and
comprising broadly of the following.

CGalvanised  steel  mast  crcular 7/
poiygonal in section with base plate
and made up of detachable hot dipped
gafavanised sections for ease of
| transportation. i

1)

[ complete

Shding lantern carmage capable .of
moving up and down the inast
with self aligning

1€chamsrn~"ﬂmd\,s and capable’ of
receiving 9 Nos. luminaries as per tlem
No.3.

i) | Electrnically  operated  raising
lowering gear for lantern carnage.
v} | Set of hoisung ropes made of stainless

and

steel wires. |

|
i
|
!




)

'

\J ~1-La\,L1“~‘q - . received  safety
| mainienance cmipmént ’

vi} | Drum fos windmg of wire ropes.

vit}| Double drum vwn\,h without power

unit. dsets |698000/- | 2792000/~ | 10 sets | 447500/~ 4475000/~
vy | Multicore c0ppf>r ﬂcxiblf* power ' '
trailing cableand_wiring_n_ lantern
carriage for Mminanes. .=~ T s e ' S

ix) | Termination bex for incoming mains -
complete with 32 amps TPN MCB (ISI
marked)and timer & contactor.

)| Galvanised holding down/. foundation
bolts with nuts and washers and
stainless steel earthing terminal with
auts & washers.

11| Pulley assembly and canopy. : _ i

xiii | Providing heavy duty clectric power .
p . - . o N N0 N 502 SQ150
dnve, for raising and lowering lantern 1 Set {51500+~ 1500+~ 2 sels 29080/~ 58150
carriage with Juminanes.

W

)

Designing, casting 2nd making of 4jobs 50,000/~ | 200000/~ |10 sets | 46700/ 467000~
suitable RCC foundation for ‘above | | o

high masts induding excavation,
disposal of surplus eatth and cunng ;
ete. as required.. : -
Nole' (BearuL capautv of - 5011 1:

-5 mineer6 Tisqni) a2 200 0 & ,'- :

T TTT e - .

3 Q1 .)00":- . -

oD

pEx 'Qupplvm:., e hish=T ma'st “~flood* "h.Jlt‘“ 36 *1'37~5(]i-_~«"-~ -4930004 - }-80-Nos. | 7250/~ . .3
lwﬁmanw W 1th “ aSS\ melnc s besz "Nos- ‘

R
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pressure sodium. *«apour anip compla_tp- e
| vith  individual b'Il:LsL_ Zignitor,” __'.:“ -
capaciter, lamp holder ete. but-w1thout o : o o
lamp s per >pecmcahons Z and .
installation of the same, testing and . -
commissioning on the- lantern carriage
; niakine conneciion etc. as reqd.

| Supplying and fixing of 400 W HPSV 72 1000 72000/~ 1160 737 120000/~
: lamo for luminaries at item No.3 (18
g ’ _ i T\E . for each mast).

i P, Sroviding mulil core copper flexible 20 m | Included |- S0 m Alr=dy -
},o ~er cable for use when raising and mitem of 1 mnciuded.
lowering the lantem carriage comp{etp ' power
=, Mth nccessary end coupler as rcquired. tool -
L5 Providing and fixing twin dome neon 8 Nos. | 3100/ 248004~ Included
coid cathode aviation obstruction light - 1 item
fiting on the top of the high mast No.l -
tower \,omph,tc with accessories 2as _
—requied, T ,
7 | Providing and Ining of lightening 4 Nos. 200/- 800/ -do- - “fTT o= :
conductor finial made of 25 mm dia : T s
300 mm long G.l tube having single e :
prong at top with 85> mm dia 6 mm '
thick GJl. base plate ic holes etc.
complete as required. , . e

distribution sunable ot 2400 w‘hjon_,....ﬁ;:.:_ f‘i;f;;.i;-,. .;,j; BRI
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) --@ST’I;\&A’l‘Ei) SAVINGS IN COST IUAD THE HIGIL MAST WORK AT ___
7'/ TTHARJAIL BEEN AWARDED AT RATES OF PUNJABI BAGH WORI

M T airaate WAyt v

e 4 e

Nt e AT

e e e

yomees T e T

cHHEbdtem o2 | High Mastwork at Tihar | Rates from " Remarks
No,Hsdleseription! |1 Jail (Agreement - | Agreenjaiit No,
S fibiriacy 1o [ No. 24/BL/PWD ED- 19/EE(E)PWD ED-
P s R VIIVDA/9T-98) 1X/98~%Qifor Punjabi
R | TR R .- .| Bagh work.
B R T I T RO Rate Amount. | Rate {il| Amount
2 eisheply and | ' 1 A
ﬂ"ki;i‘i{_s“t_allation"' iii
ione . existing Al
;igéuﬁdalion)'of , :g’:
St steel mast of | o
30 em - height | '
Lpdetor - area| - / Y
A ?‘1;gllt'i11g. e
o ".:-"’,»‘ !:;Ivnstdllr;tion as. . o
~anhper detailed ' '
" lespecifications
i {and R —
“i comprising
. 1 broadly of the
el following. ]
1) | Galvanised
olsteol - mast
circular /
polygonal —in
| scetion wilh
baso plate and
| made up  of
| detachable hot
dipped
palavanised
. | sections for
iofcase - of !
| il trangportation. | 11 IR S
AN E o
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A ldu{el 1
cmn'uzc

e «c‘\pabii‘ coof
| movnm

up
and ‘down the

ma%t complete

wnh self
ah_gnmg

mechanism,

guides  and
capable of

receiving: 9
Nos.

lummauc a8

per item N_o.3.

iih)

Flectrieally

apcrated
raising  and
lowering gear

for  lantern
carrigpe.

Set of
hoisting ropes
made of
stainless steel

sels

e Wt - .,;[}

698000/-

27,92,000/-

i e D ST

447500/

17,90,000/

Difference of
Rs.10,02.000/-
in original
tender.

[
e e e o e S L T £ ST

. | wires.
). Atuclnncnt to
. b | received
L
L g fisaloty
: | .| maintenance
.3_;‘. 1 o x‘ec’]juj_pmcn,r.
o) vn) Drum for
,.w (wihding ¢ of
A wire lopcs
. \11) Dguble” drum : -
I e wmch iithout il 1
{ BN
b b, pm\cn unit. Al i \\
& T T ST \
S Luva}ét SRS Rty i
RE LT g ;
v . . ,‘ “”‘I“i,_', Lo :. !‘ ,‘
; il ! 5
e X
i i ]
B dlissiad) . |
3
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L x b :
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Mnlticorc
copper:.

"'f', mc\lb [o.power

u‘mlmgh cable
.andi nvmnm in

lan_tem
E ‘amaoc foL :
et .-"lmnmancs |

" marked) and

I‘cmmmttun

Lboxl _f_or

\-\ux

: mcommg

llldll]b ”‘

completc with |

mps I'PN
- (181

timek: &
‘contac(ox

bOllS

terminal-

‘Galvaniscd
| holdmg dnwg/

foundahon

with
nuts - and
wuolwx g
,stamles.s

i
carthing

steel

with
nats &
washers,

and |

Xi)

Xit)

Pulley -
assembly and

canopy.
Providing
heavy
clectric power
drite, for
raiging  and
lowering
lantern

carriage  with

i luminarics.

duty

Set |

51500/-

51,500/

29080/~

29080/-

The
specification
of the power
tool differs
slightly o the
fwo warks,
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. Dbmgmnu. - |4 ]50,000/- [2.00,000/- |46700/- | 186800/~ [No
Nogting  and | jobs : S | significant hzi"--'f,g
!lldkl)l" of ' . ' : - difference in | tté' ‘l:
smtabl " RCC o cost. N T
foundation for | . |
above. high = !
muals ' , '

. xm,ludmp : _ - ‘ ‘ ’ .
excavation, . | - | ' Y | v
disposul  of 3
surplus  carth
and curing ctc. ‘ ;
as required. | !

Naote:- '; ;

| (Beaging © . | i p
cnp%ouv ofsott] |0 . o i . P

TP YT . IR i

Olsqm) ':3

3. [Supplying |36 | 13750/ [495000/ | 7250/~ | 261000/~ | Diflerence of | (
high:. mast | Nos, , Rs.2,34,000/-
|

. ﬂoocl = light | i the |
R lummmics - ' original e
\\d‘}, AP _ tender. {‘
assymclnc : : , : : { .
'-"','»‘ 1"-", ’11 '1."“‘ . ' : . ) 4 :

‘.'eriﬁ-;i*bcapIm PR AT | o

‘e gl lufagllon R IR ' i

K] ;table for2x| - | {
B ;4()‘6 v high |- ..'
e f
4 ar 1,50 dmn;n yapour -
+. ol 4
. P '\mp1 complctc §
b \\Hh mdmduul ~ :
i ballact 1gmt01 . ' : -

cap'ml * o

lampﬂ . 1101({01 ’ '
£ l.ele, !ﬁ} .. but }

— ¥ \\11hvnt~ lep : ' ] ‘
| s, ‘%"' per , | e |

spuuu.u,.xllun:. o Rt |

i Jlld‘."‘ . Ll |

o P ] i

mgtallation ol R !
N L | !
Ln(,‘ L, sdame, i i
tcslmg Cand | Ll I
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AR :buppb"m" aind | 72 . 1000/~ | 72,000/ 750/- 84000/- Difference of g;«.gj
o ’g’i}}; fiking J0f ;400 | Nos. ' gy Rs. 1(1 000/- s
p fW?IIPSV lamp | - inthe:
-.l. ',;-“:;411011 lumnmncs ‘ | om‘mal :

: f H‘ ulgtxlcm' No3p "y fie (o ,c%r

i |l (18 Nox, for il il 44
Lo e ‘cachimast). b ik

57| Providing 40 - | Included | - Alrcady || ! 3
cfmulit 7 core{m |initem included | ! ! &ﬁ
, 2? copper. flexible |, jof | i
. ancx ~cable ) | power . l ?{
, | Lor " use when " M tool ' : ' — ;
raising  and ; il
lowering  the ‘ i
fanlern {f
. | carriage ' i
complete  with
nocessary  end
coupler as ’
L required, ~ :
6. j Providing and { 8 3100/~ | 24800/- Alrcady Diflerence of
fiang  twin | Nos. included Rs.2:1800/-
dome neon ' in the
cold cathode Onginal
avialion tender. - '
obstruction
light fiting on’
the (op ol the
high mast
| tower
v ’uomplclc with i:
- acccgsorios  as ¥
’ fcm;p_tﬂcai. o 3 B _
7. | Providing and | < 200/~ | 800/ Alrecady || Negligible
' ining of | Nos. included | ! amount.

, e, ltghlcmn |

5 é?:;gp LOIldllClol : :

X Q*‘j_f mml” made of L 1 R -

A wn B : ,

i ‘f ifesied ‘. B :
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%,w;rnlxil clm *00 L
K g'nm”long G.1. C
v fubed | }ihmmg \
/i fféiimlc protig af : Ll |
T . ,mp. with-: 85 ! ‘l; ; :
=t [ mnitdi G mm ’ - il o
'n , 11110%" G{I base ' 3 ! :;%';i g;‘-‘»‘;;-ztil.
e platc ulc‘,holcs . ﬁ ’ ‘f%i’ : 3
' utu. i3 'tt:omp[ch. : | His p ,(2‘ ',
,f as régilired. Y Ay Fop
[ | Lotdl for 3636100/- 2370880/- T
: omzmal : ' il , :
| agrecHicit /| |

“The mjm cncc in m,t for the Bvo snaig ioems () High Mast =

Itcm No. 1 { to

xi) and (h) IIPSY fl((!]l“‘j -Item

No.3,  comes to Rs.12,36.000/- for the original

tcxuic
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j Centrad Vigilnee Comulission -
i
1 1
l‘ ! .
« s has reterencd to Minety o Uiban Develgprient & Poveniy Alleviation”s 5
' - n - . i) ' ’ « e . I
Cnofe dated 8012003 doalt on fite no, CoIT 2002\ TH secling Connmission’s st (.
st advice agatinst S Shii HESSamdhu, P &ntha, 1 , 1;
' ; , ' X
o
o Chre exnamination el the case lla Is o l\~.|\u| thal H]; aty }mnmuu..md conmnission {
L prme agie minthe packol all the offiziale are sevieus ghoagh fo warrant o penabiy o
: action, Tharelore, the Conission woul .ul\m llll!l.lll!‘n ol nrgor penally procecdings .
. aginst S Shei Anil Pori, SECOL HES Seondba, RN Khang FEOY R Guptas Al A 3
et emtion mema nay beogiven to Shei T Saring C1 i Shed S.5 Sinha L0, , -
! P R P \ll|1|~|l\‘n| Utban Davele pmnt SoPovaiy Alleviation is also advised fo appoint L
' it o U For danducting the oral inguiny i e case, il itheconmies necessaremriroter
i
the case hack 1o e Commission forite carnd dage adviee, The Commission hig i
dusited that thiere may be one RDA for albihe vdlicas involvad, T
i Cil 1, Ministiy's file alongavith i oot docomontsg ae caturmed herewitle Gas per sl
[

Caltached), Action taken i pinsuanee ol the Commission’s advice miny please be

'} L . - . N . ]

'_ inlinated-to the Cennmission at the calics ‘

‘ T Yy ! - :
P o . . ) . |
ooty - Ywsem Pandexy /7" w, I
BRI O S B Divectior

! b ‘ . . :

. i ' 1

i o ':‘ X
by Iy 1

CMinistey of Urban Development & Poverty Alleviaton, (Shii PN Hola, CYO), !
Nirman Bhiwan, New Delhi. '
CVC's TLO. No, 002 W& - 12 dad@tk (he

S

, : /- / ’ a0 ""“""’.\”.‘.'
lnel As abowve, . 7 I /*‘;'-17,' ey - arial n \
AR . e (ST
' ‘ SRERIVICATSLN
S “‘_ |
Py | (oL 0Ol \ ’&L
, SRR I Y S

;\I{j wag e

QT2 -
: o
L ,,'-

p 0



Sy 4w S e e ik e g . s

' r-M_J_
., 1 \, ; : Lh\‘h‘&"'ﬂ‘
L cuL : ' CONFIDEN {1/
- Ry ~ No. 15/6/8/2000- V.1 '
LV U GOVERNMENT OF INDIA
S i DIRECTORATE GENERAIL OF WORKS
‘ o (VIGILANCE UNIT)
| CENTRAL PUBLIC WORKS DEPARTMENT
. . NIRMAN BIIAWAN, NEW DELEHI-11 Q()I,ll
' l Dated the £ @ctcbm Z001
!

G’a,

_.i

MEMOR ANDUNM Ly

o

: ; .

L SShe LS andhu, EE (E) while workmg as SW (1) PWD LC 11, New Delhi during the
period ; 412,97 m 3.7.99 appears to have comuiitted the following lipses in respect of the work of
“Clo' New Jail No.5 (Phase I) in (he farm land at Tihar, New Dclhx (SH: Providing installing,
tcstmg and commissioning of ligh mast light)”,

1. Shii LS. Sandhu failed io bring to the notice of SE (E), PWD EC-11 that the rais
(uoted by the lowest firm for the above mentioned work were abont 100% above the
provision of the corresponding item in the AA&ES and prior approval from the

~.competent adminisfrative authority was required in terms of Para 20.1.17.5 of CPWD
Manual Vol. 11, thereby permitting expendinure much beyond the allocated funds.

2, Shit LS. Sandhu, failed to bring 1o the notice of SE (E), PWD EC-ILin relation to the
acceptance of the above work, that one of the two competing firms was the principal
supplicr / manufacturer and the other was its authorized contractor therehy 1o
competition could virtually be ensured.

3. st 1.8, Sandhu failed to verily and correct the justification of rates submitted by }u
LE (1), PWD ED-VII fur the above work leading to the work being awarded o M's
Vauns Associates al rates much bigher than the prevailing market rates thus <,,.x~.1.\m.g
substantial loss to the govermment exchequsr,

Skt FLS. Sandbu, SW (12} is bereby called upon to explain the reasons [ur the above
tapses cornmitted by him. His cxplanation. - hould reach this office within 10 days ol the 1wcciyit
of this memorandum failing which it will be presumed that he has no explanation to oftor and
further action shall be taken tn the matter as devined £ without making further correspondence
with him.

ALK MU R ;J;
oo , SUPERINTE \IDING ENGINEER (VUi I

CUShLUHLS. Sandha,

EE (E) . [

Through
Sh. I.B. Fadia,

o

IS

SE () PWI EC-U (1DA) AttesT Y
MSO Building, ITO, R
New Dellit. Y/

Advost’D
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PLAYERS’ BUILDING PROJECT

o PUBLIC WORKS DEPARTMENT ZONE - II |
o0 -~ I.G. Stadium Complex, New Delhi i

PH: - 3392192,

. | | _
i I‘Dat.ed 24/12 /5’ /

|

No. 38’(1)}/&31? )/PBP/PWD/¢OO]///£7

t

TO v , ?f \ 9.2 \3 \’ l P C~ (™ L/
ro. ) . Ao
| | ' ) 1
'T““~Sh A.K. Murarka _¢H
- aupermtendj ng Engineer (Vigilance) (E)' |
C.P.W.D. Vigilance Unit i

N
'

- Nirman Bhawan i
~ New Delhi -"110011. o -

. . P
i

SUB:  C/o. New Jail No. 5 (Ph. I} in the farm land at
Tihar, New Delhi. o
| .
SH : Providing, Installing, Testing & Commissioning of
~ High Mast light.
. Ref: Your office Memorandum vide No. 15/6/8/2000 ~ VST ) -
: dated 6.11.2001.

Sir,

I am in receipt of the above memorandum issued by
your office on $.11.2001 and received by me on
16/11/2001 and to wake the [ollowing submisglons.

I oemphatically deny all charges  contained in  the
-Memorandum. Tt iz to intilnmate that undersigned had
jolned PWD Electrical Cirvcle 11 on 5.12.97 ond this
cage had already made leot of progress prior to my
joining. The A/N & /9, approval of MIT, accord, of
Technical Sanction and invitazcicon/ approval of D@
Application had already been dealt at Circle/zonal
Level. However the parawise replies are furnished as
under.

L. Tt is gathered froam Lhe Staif of FWD ED-VILL that
the P.E. for Rs. 4,72, 3,800/~ was #ent Lo 1.G.
Prison/Dy Secretary (Home) somel bnes during 1946-
87 for the consliuction of Now Jail Mo, 5

2 -~ h=7J.
The Chief Engincor, MWD Zone - I, Sh. SR, Gool

Sdent. a reminder Lo Lhe Juil Authoritics/ Doeputy
secretary (Howe) during 19808 Ffor carly accord of -

ARy

. e S

Adveozlo
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f‘ - { the Administrative  Approval and expenditure g
t b gapction, since the matter was wlready delayvad,

| The A/A & E/S was recelved for Rs. 4,72,53,800/-
"4 | during 1990 & was JSSUCd by Deputy Secreltary
| (Home Affairs), New Delhi' vide. his leLteL Ko. -
- 4. 19/129-86/MHA (G) dated 10.8.90. In thd P.E., the
¢ lprovision of Rs. 17,60,000 was kept, for 4 Nos.
v High Mast by Executive Engincer (P)/WWD ED VIII
t |'as per the market rates for high mas L‘prcvajllng
; -’durlnq 87-88. The job of -High Mast . was covered

° .‘TE 'under S.H, 5 :- Bulk Fleectrical’ SelVJCP” i/¢ St.

v

‘-0_44+~L11ght for Rs. 36.55 Lacs. The draFL NIT waa
Z N fsubmltted by EE(E), Sh. "S. Khan PWD 'EC VIII to. -
"Circle Office during January 1996"based on

;- quotation received from M/s. Philips ., India. for
-y .Rs. 22425,500/-; although M/s. Bajaj ,Electrical
; iiLtd. had offered the rates Rs. 32,58,700/- for 4
. Nos. High Mast at that time. As per the practice
¢ Jin the Department, since lowest rates:are to be
; followed for the preparation of MNIT, rates of
M/s, Philips India was Laken and Detailed
Estinate wag accorded  Tachnical Sanctlion by’
Circle  for R 22,92,2703/- vide  Technical

=g
T

Sanction  issued  vide  Mo. 23(327)/pu ©C S ,
IT/GOD/286 for Rs. 22,92,293/-. The tine delay of

6 years between issue of A/A & B/S during 1990 &
~approval’ of NIT during 19%6 is perhaps due to
delay in Civil Work as work for Jail No. 5
started around in 1936 as intimated by EE (E) PWD

, ED VIIL. The cost indices are issued by Civil

' Wing of the Department from time to time to watch
the escalation in cost: The difference of Rs.

5.50 - lacs exist due to this time period
difference. If we look at the All India Consumer
Price Index, it was 157 during June 1987 & during

, January - 1968 it was 384 (Copy  of indices
enclosed) .  Thaorefore the item which cost Rs.
17.60 lacs during 1987 shall cost around Rs.
13.00 lacs darving Japuary 28 (L the time of
hward) as per the escalation ©f the AlL Tndia
Consumer’ Price Iudex. As per CPWD Manual Revisad
A/N & E/S ds vequired  only  when s expenditure
exceeds DLk, hy  10%,  bult  since the overall
increase wag not nmore than 10 % .as such the
Revised A/A & E/S was not submitted. The amount
of Rs. 17.60 lac, which increased to Rs. 22.92
Lac is only 3.60% of the total PE as such does

Attested

\l;/

|

o

‘ | Advocate.
‘.
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not need any revision. It is also b.ought t&
notiice that the job of 4 Wou. ligh Mast was never
carried out Lhrough !a sgeparate estimatz meant
only for High Mast and was a small conponent of
the total P.E. comprising of Civil and BElectricat
job  for Jail Mo. 5. fTherefora there is  no
violation of the Para 20.1.17.5 jof CPWD Mauual
Volume-II & no excess exp*nditu1c|khus incurred.
The expenditure of Rs. 35.50 Lac«’ .ncurred for 4
Neg. high Mast was well thth Lhm overall P.E.

provisions & cannot be accepted | Ls expenditure

incurred much in excess-of A/A & EVS amount. The

A/A & E/S for 2 Nos. admuonar‘{ iigh Mast for

Jail-No. 6 A was issued at the CO\L of Rs. 23.47

- Lacs i/c 'Dep. Charges by Dy. Sncretary (Home)

vide his letter No. D. 15/136/PWD/97/3676 -86
dated 25.2.98. The Jail Authorities. were very
well in the knowledge of the rates of each High
Mast, since they conveyed the sanction for the 2
Nos. Additional High Mast at - higher rate in

comparison to rates in the P.E. for High Mast.

The D.Q. applicatlons  were  invited by lthe
Executive Engineer (E)/PWD  ED VIII sometines
during January- February 97 and sent to the
Superintending Engineer (F) and later on received
in  Chief Engineer/PWD Zone~Il office during
February 97. Initially CE conveyed approval for 3
Nog. firms for issue of tender papers on PQ
Criteria on 20.2‘97.

(1) M/s. Bajaj Electrical .Ltd., New
, Delhi.
(i1) M/s. Varuns Mssociates, Delhi.

(1ii)  M/s. Genelec Lid., New Delhi.

Later.on Chief Engineer during B8/97 approved 3
more firms for issue of tonde paper since thege
3 firms were the leading fles dealing with High-
Mast. The Chief Engineer has approved the name as
per- the rocommaondation of  Lhe Superintonding
Engineer (£), PWD EC-11. The names of CLhe added
firms were M/s. Philips India, M/s. Crompton
Greaves & M/s. Shaka Blectrical.. When Undersigned
jolned the Circle office, the Tochnical bids of
the 3 firms (i) M/s. Bajaj Electrical (ii) M/s.
Philips India (iii} M/s. Varuns Associales which
was sent by EE (E), ED VIII on “.10.97 to Circle

Attosted

b
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\Officé had already been scrutinized by ASW (Y,

iDraughtSman etc. 1t pay ‘please be noted that

%during scrutiny of Tochnichl Bid few queries were
lraised .to M/s. Philips India, M/s. Bajaj

Electrical: & M/s. Varuns Associates. M/s/. Varuns

Associates and M/z. Bajal Bleckrical replied to
- | the queries. :

i
N ’ ' 1 !
t
The reéeminders were gent to M/s. Phili&% India vide
letter No. 23(327)/PWD ECIT/GOD/627 dafbd 23.10.97,
1012 dated 3/12/97 and 1087 dated 14.12.97 of even
file to furnish the replies to the qugpies but they

(I

.never responded. Since M/s. Philips India Ltd. had

“not shown any  interest with the Department, as such
it appears they were not interested in the
execution of job. The Executive Engineer (E), PWD

'";*“ffED VIIT has also recorded on note sheet in Circle
. Office that EE, Air port Authority !'has reported

that Philips make high mast are a defective one and
: : . =6

are not found to be linear and structurally sound
and stable ‘because of 6 sections' A against 3

sections supplied by M/s. Bajaj Electrical. The

adverse impact of wind velocity of 50 M/ sec. at a
height of 10 mt is wore on Philips and they have
failed at certain locations. The Air Port Authority
EE also intimated that hardly any Mast ol Philips
make has been erectaed in Delhi. The No. of fittings
Lhat can be mounted on lantoern carriage for Philipg
is only 5-8 Nos. where as for Bajaj it can be 24
Nos. i/c 2 Nos. aviation lights. The Philips make
High Mast were wmanufactured in India, whereas M/s.
Bajaj make High Mast were imperted from U.K. having
Tech. Collaboration with C.U. lighting U.K. Because
of failures reports from [ield M/s. Philips India
has discontinued the production at Calcutta of such
Mast and has started ilmporting from Malaysia under
the namé LYSAT. On one side M/s. Philips India was
not responding -to- the queriass -and -on--other side
frilures reports were received, then how the
Department could have technically cleared their
bid. The rope lantern carriage system used by
Philips was nobt vauy stable as the .carriage tilts
on one side. The procedurse 43 per Manual only has
been followed by Division as well. ag Circle. The
Minutes of Maetings wilh 1.6, (F'rison) on 28.1.0948
(copy enclosed) shows that. every thing was in the

!
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! knowledge of 1.G and. urgency was felt by Jail
" Authority to execute’ Lhe job w/o further delay
bacauwse 6f Socurlty raasonz.

N ' . B : )

, 3L The allegation that undersigned fai%eﬂ Lo correct
the. A/R ‘and justification is totally  incorrect,

i, | Since if. we look at the completion | certificate
. submitted by M/a. Bajai Electrikal/ Lhedr:

1 authorized: dealers alongwith Cthoix HQﬁhpplicaLiou,
4T it will reveal that their rates foghBU‘mtr High -
N Mast at-other places are almost same!as offered in.

~ this tender. The details are as under;ﬁf

: L
LI

W+ i) The job carried out in Haridwar during
R "~ 12/97 is for Rs. 8.98 ‘lacs (Details
e ) -avallable in records in PQ case).

_Gﬁn; . " ii) The job of providing 6x30m High Mast
Wl .

at Road Over Bridge 22 By PWL ED II by
M/s: Shaka Electrical through W.0. No.
70(6)/PWD ED II/DA/522' dated 9.12.91
v ' . is Rs. 6.5 lac/ each Mast.
. ‘ 1ii) The job carried out abt Maharastra by
M/s. Bajaj Ls also done' at the sane
_ rates. ‘
- dv)  The  gjob awardad Lo M/s Baja
_ Blectricul  Lud.  for providing High
] ‘ Mast at Punjabi Bagh Flyover also cost
‘ around Rs. 6.80 Lacs/ each Mast if we
installed 18 Nos. fittings on the Mast
as we did at Tihar Jail (details of
work done at Punjabi Bagh Flyover is
attached) .

The Detailed A/R  submitted by the "~ Ezecutive
Engineer (E)/ED VIII Ffor Rs. 1,11,656 is attazhed
and  fully justifies the rates offered by M/s.
Varuns  Associates at that time. Suitable
negotiation for itens like High Mast, HPSV lamp 400
W, Aviation 1light and Earth finial has been
conducted on 2€.1.98 where it was felt necessary to
reduce the rates. The heavy-duty power tool (Raev.
Type) was also supplied to raise/lower the lantern
with remote switch., The heavy-duty power tool had
to be provided ag against normal one due to 2 Tier
carriage used for installation of 18' Nos. fitting
at Tihar Jail. The detailed specificiation of High
Mast is also conclosed, which was foudd technically

i
'
|
'
i
!
¢
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.. | much superior Lo M/4. Philips India. It wmay also be
« | %een that the construction of [lyovers in Delbi is
@ recent  phenomena  only and  now only, -the High
Mastu ale used in huge  quanlity and. earlier £he
guantity used and rcquiced‘for high:ﬁast was vory
less. 'With more growing demand and mQ%e firm added
i .. like M/s. Keselec shredder etc. the cost has come
© Jdown Initially. The item was avaifable like a
: monopoly  item as it was—an item of]{import only.

\

..~ hnalysis of rates never follows a™ddiform trendy ===
"'g'k cost ‘reduces with more production :3ﬁd Indigenous

“ components/production. ﬁhe mobile pnénes used to

‘ & . cost  Rs. 30-35,000 is easily available for Rs. =
¢~ 7000~10,000/-.: ’ . :

]
ol
sl
1

{
JThereﬁoré:in’view of the above explanaﬁion'I hereby
- submit that ‘the rates approved for.,M/s. Varuns
.« Associates for Bajaj Make High Mast are not at all

: 'highero'rates\gprevailing at  the time. of

i
H
{
|
I

|

award and
: incurred to the
. department. . '

.,“,»-.s".
;
l\

5 Ercl - As Stated above.

il

\ Vv
~ (H.S. PMV\ N

EXEUCTIVE ENGIKEER (E)
PLAYERS' BUILDING PROJECT

T.G. STADIUM COMPLEX
NEW DELHI--~ 110002.

L ' o

Attested L

Addvecgte,
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- - ~ CONFIDENTIAL
| o No.15/3/172002-VS.]
- | GOVERNMENT OF INDIA| |
| DIRECTORATE GENERAL OF WORKS
CENTRAL PUBLIC WORKS DEPARTMENT
- (VIGILANCE UNTTE) |
NIRMAN BHAWAN, NEW DELIE-110 011
b
Ci N Dated the 24 May, 2002.

MEMORANDUM K

Sy

. I{ " Explanation of Sh. H.§. Sandhu, EI(E) was called vide this office

_M’;zmorandum No.15/6/8/2000-VS.[ dated 6.11.2001 for certain lapses appears

t6" have been comitied by him while working as SW (E). PWD EC-IL. New

'Delhi during the peridd 4.12.93 to 3.7.99 in respect of the work of “Clo New

Jail No.5(Phase. I) in the farm land at Tihar, new delhi (SH: Providing.
installing, testing and commissioning of [figh mast hight)”.”+ In continuation to

R ~theabove Sh. H.S. Sandhu'is hereby asked 1o explain following additional

N
b

2. Technical bids of 3 of these fims. namcly, (i) M/s Varun Associates (ii)

* " lapses which he appears to have comitted in the above stated work.

1. Four firms, namely, (i) M/s Philips India. (i) M/s Crompton Greaves.
(i) M/s Genele, (iv) M/s Bajaj Electrical were approved by CE PWD Zone-I}.
as per. his notings dated 1.8.97 on CE’s (ile No.1/8/97-A&V/Z-I. T hough the
formal approval for issuc of tenders to these four firms was yet to be
communicated by CE, PWD Zone-11. 6 firms. namely, (i) M/s Philips India. (i1)
M/s Crompton Greaves. (iii) M.s Genelec, (1v) M/s Bajaj Electrical (v) M/s

., Varun Associates (vi) M's Shake Vlectrical India. were invited lor purchase ol
'™

tenders by  EE(E), PWD  ED-VII vide his office letter
No.54(871 yPWDFDVIINA/268. dated 6.8.97.

|

M/s Bajgj Electrical (iit) M/s Philips India were sent by EE (). PWID ED-VHI
to the office of SE (E). PWD EC-H for approval.  Sh. 1LS. Sandhu failed (o
examine the written approval and formal comunication of CE, PWD Zone-II
regardmg sale of tenders to the firms lor the above work leading to acceplauce
of techmical bid of M/s Varun Associates 'who was aot approved for 1ssuc of
tenders by CE, PWD Zove-Il. Ultimately the work was awarded to M/s Varun

Associates.
Am@?ﬁﬂ
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*3. Sh. H.S. Sandhu, FE()) is hereby called wpon 1o explain the reasons for
theraforesaid lapses comitted by him. His explanation should reach this oflice
thhm 7 days from the datc of receipt of this memorandum failing which it shall
be presumed that he has nothing 1o say in the matter and further action shall be
takeu as deuncd fit, without makityg any further correspyndence with him.
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PLAYERS' BUILDING PROJECT
PUBLIC WORKS DEPARTMENT ZONE — II
" I.G. Stadium Complex, New Delhi

PH: - 3392192, i

4

8(1 )/LE )/PBP/PWD//OO:L//p9 Dated: /6///2[2:9,!2.

Sh. A.K. Murarka

Superintending Enginecer (Vidilance)
C.P.W.D. Vigilance Unit '
Nirman Bhawan

_New Delhi - 110011.

il
i
41
‘l
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' H .‘ ' ‘ )

' C/o New' Jail No. 5 (Ph. I) in the Ffarm land at
'T;har New Delhi. ' 4
\ 1 T

Prov1d1ng, ‘Installing, Testing & Commissioning of
H:Lgh Mast llght ot

(“u,

Your offlce memorandum 1ssued vide No., 15/3/1/2002-VSI

dated 29/5/2002

{———— L
Y f .

: Lo vy
N Rt ¥ i

: s Please' refer to the above mentioned subject and
‘vrreference.' Although the detailed reply has been furnished by

.the under31gned.v1de T.0. letter No. 8(1) /EE(E) /PBP /PWD /
2001&/1187 dated 24/12/2001, however as desired the following
clariflcatlons ‘issfurnished as under.

The period of my working as SW (E) in PWD EC-II has
' been written wrong. It is from 5/12/97 to  2/7/99.
Undersigned was relieved from DCEC II, CPWD on 3/12/97
and 4/12/97 being a Gazetted holiday in Govt. of
Delhi. I joined in PWD EC-II on 5/12/97 and not on the
date mentioned in -your letter.
I have repeatedly told that the above case was already
half dealt at Circle/ Zonal level iwhen I joined at
that place. It is not understood how .the Executive

. ,Engineer can change the decision of |the Superintending

, Engineer (E) or Chief Engineelr whﬂch was taken 10
months earlier to the jolning the s'lf It is out of
place to mentioned that Sh..I.M. Singh ngt only worked
as Chief Engineer, PWD Zone-Ii but lalso occupied the
chair of Engincer - in- Chief, PWD for nearly one
year. Executive Engineer (E), PWDEPVIII might have

B
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issued the tenders Lo the approved firms on getting
approval = from the office of Chief  Engineer/
Superintending Engineer (E). It is. however noticed -
that because of rush of work in PWD the approval is
sometimes communicated through the PhoLocopy‘ of the
note sheet. of the file maintained 't Zonal/Circle
_ lavel. If£ the ofifice of . Chiof lndﬂuovr Jdag, onot
-, communicated the approval properly, whgrc IX“CUUJVG
"Engineer (E) / SW(E) are al fault and approval takes -
) i some time and thus the process of phoLocopylng the
. ., noté sheets is followed somclimes in PWD.

. *3.,," The Inspector General (Prison), Tihar Jail vide
© % w7 27 7 minutes of meeting issued on 28/1/98 also expressed
o b Wﬁ'the urgency to carry out the job of High Mast in Tihar
v ... ' Jail without <further delay and upto March 98 on

'“'-f-'thrfaccount of security reasons of Jail. The CE PWD Zone
3 WL " IT-had initially approved the name of three Ffirms_i/g .
o Lﬁ"l'i;{ M/s. Varun Associates.On recommendation of the
ff»l':K;p.,?I' Superlntendlng Engineer (E) the name of three more
‘f”? i flrms were approved who were leading in the field of

- Se—

N ‘.‘ngh Mast lighting . It is also out of placeto mention
R 'Qﬁ%ﬁ;‘that the work ‘load of PWD Divisions/ Circle in nearly
«%fm?ﬁ-ﬁﬁ;ﬁ“two times.'the work load of CPWD Division/Circle and it
.-ﬁ* «ils also- seen that the representation of Electrical

L? Engineers is nearly Nil at the Zonal Level and

{ ‘therefore the: approvals are not communicated properly.

]
uﬁ,ﬁj{,j

,-ﬁl

+

!
A

Tffxﬂ Q'A_E_FTPlease note‘that the name of M/s. Varun Associaltes has
Y e L been very much approved by the office of Chief
R T ,Englneer ab-initio., as can be seen from the file of

R "‘the Chief Engineer office which lies in your office.

2. ’ r F
EARR . .“' 4, - . o

- g I hope this explanatlon will suffice your observatlons of

Memo ) {. Lo e
t

L0 ' ) ( | ,. \ H ! C —— . t.,
X .. 4 i ‘ 4 l ! .
. e - ‘?- (H.S. EANDHU) .

o EXEUCTIVE ENGINEER (E)
R pLAYERs"éUILDING PROJECT
e ' I.G: STADIUM COMPLEX

' NEW DELHI - 110002.

oi}c/
Attestel

Advocats,
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Govt. of India
Central Public Works Dept.

':No S(1)/GEDUCon2003/ [3.5”1, © DU g/x(e  Cont

ZSubject -Issue of Charge Sheetto Sh H S Sandhu ,Ex.
', , Engmeer(E) CPWD under Ruie 14. -

i Please refer to your office Memo. issued Vide no, C-13015/4/2002/AVIiI dt
.:30.8.03 to undersigned which was recd by me on 28 09.03.

Kmdly grant me extensicn upto 31.10.2003 for submission of reply since |
have {0 see/consult the O/O SE(Elec) PWDEC-I and O/Q C.E. PWD Zone
~|l Please note that this much min.time is needed because Guwahatl is

2500 Kmis away from Delhi. .
Executiy@)\g%éer(E)

Guwahati Central Electrical Div.|
v CPWD Bamunimaidan GHY 21
Copy to: ' elc A-1T €
1. - The'Chief Engineer(Vig.). CPWD Vigilance Unit. Room No, Nirman
Bhawan New Delli 110011 for favour of information please.

Exec uti'yéé};i/neer(E)

of

Attested

T

Advocgss,




' THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH, GUWAHATI

Inthe matterof .. ¢ W
0.A. NO.253 of 2003 \\

~ SHRI HARVINDER SINGH SANDHU

A

Vs..
Union of India and others

........ Respondents

WRITTEN STATEMENT FOR AND ON BEHALF
OF RESPONDENTS 1.2,3 & 4

l, gjwud DZa.Q\;,working as Superintending Engineer ('Electrical),

Guwahati dentral Electrical Circle, CPWD, Guwahati under the Office of

Director Géneral of Works, CPWD, of the Ministry of Urban Development

& Poverty Ailleviation, New Delhi do hereby solemonly affirm and stéte &\
under - |

1.

|

'That I{am the Superinfending Engineer (Electrical) Guwahati Central ~

Electrical Circle, CPWD, Guwahati under the office of the Director

‘General of Works, CPWD of the Ministry of Urban Development &

Povérty Alleviation, New Delhi and has been authoriSe‘d to file the

counter reply on behalf of Respondents and that the deponent is also

- fully acquainted with the facts of the case.l have gone through the

application and have understood the contenis thereof. The Statement

) a'nd“con.tention made in the application ‘which are not specifically

admitted, -are deemed to have been denied.

\ . Contd...P/2...
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That the deponent begs to state that in order-:to ha\i‘e proper'

appreciation of the facts of the case, the 'R»es‘pondeynt's beg to "Submit

the following Preliminary objections and brief facts of the case before

giving the detailed parawise reply to the applicatidn.

Preliminary Objections.

(i) That the Applicant after receipt of the impugned charge
memo , dated 30-08-2003 requested for extension of time to

submit the statement of defence. He has not gen-tioned
e

. /
. anything about legality or validity of the charge memo and has

approached the Hon'ble Tribunal directly without exhausting
T :

. . . o 4 .
the remedies available to him. He was, however, granted time

upto 31-10-2003 by the Ministry of Urban Development for

smeitting his statement of defense.

3. That the deponent begs to place the Background of »,t'he Case as

follows for perusal of the Hon’ble Tribunal :-

That a reference was received from CBlI on 10.10.2001 for

investigation of a case regarding alleged malpractises in award of a

contract for installing high mast lighting in Jail No.5 at Tihar by PWD

Electrical Divi_sion(ED)-VIII. It was alleged that the cost of work
incurred by the PWD ED-VIIl, was much higher than the comparable

work carried out at Punjabi Bagh by PWD E‘Iectri"cal Division-IX.

Vigilance Unit of CPWD investigated the matter and the role of

officials involved in call of tenders/approval of Pre-qualification
Applications/ Scrutiny of ‘tenders and subsequent award was

examined in detail.

Contd...P/3....
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The investigation report was submitted to the Ministry of Urban

Development & Poverty Alleviation. After the receipt of the CVC

advice a Major Penalty chargesheet was issued to the app{licant

vide the impugned memo dated 30-08-2003.

That with regard to the statement made in paragraph 1 of fhe
application the deponent begs to state that‘the’_ éontents of this
para are wrong and denied in view of the submissions Vma'de in
the background as stated above. The impugned Memorandum
da_ted 30-08-2003 is a Presidential Order whereby a Major
Penalty Charge sheethés been issued to the Applicant for
- certain lapses committed by the Applicant -duri'ng ihe period
5.12.97 to 2.7.99, when he was posted as S‘ur\ieyor'of Works
(Electrical) in PWD, Electrical Gircle-li, New Delhi. The impugned
Memo has been issued in accordance with the ihstru'ctio_ns and
rules of the Government on the subject and i‘s fuiiy_v‘alid: and
vpfoper and does not suffer from any infirmity j:ii-stifying
intervention of this Hon'ble Tribunal. |

That with regard to the statement made in paiagrap‘h 4;1- of the
application the deponent begs to state that the _contents of this
para except matter of record are wrong and den‘iéd. As already
submitted in the Background of the case, the Major Pénalty
Charge sheet has been issued to the Applicant vide imbugned
Memo dated 30-08-2003 after receipt of the advicé'of the CVC in

the matter.

Contd.....P/4...
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The action of the Respondents in issuing the imbugn_éd Mé-md has
nothing to do with the action being taken by the-_‘R'espond'éints in
pursuance of the order andl judgement dated ‘13:‘2.2003,‘1’-,pa-ssed
by the Principal Bench of this Hon'ble Tribunal in CA No.17/2002

in which the Applicant has sought entirely different relief regarding

L

his confirmation as Assistant Executive Engineer (AEE)
(Electrical), and regular promotion to the next h'ig.her grades of
Executive Engineer (EE) (Electrical) and Su.pe-rinten‘,ding Engineer
(SE) (Electrical). It is respectfully submitted that the RespOndénts
have gone in appeal against the order of the Tribunal dated
13.2.2003, by filing a Civil Writ Petition bearing CWP
N0.4398/2003 in the Hon'ble High Court of Delhi. A Miscellaneous
Petition CMP No.7525/2003 has also been filed with the CWP for
stay of operation of the said order. The Hon'ble High Court on
2.12.2003 has directed the Respondents to implement the order of
the Tribunal and has further listed the matte‘r for hearing on
17.2.2004.

That with regard to the statement made in. paragraph 4.2 of the
application the deponent begs to state that the respondent have
no comments to the statement made in paragraph 4.2 of the

application.

Contd....P/5....
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That_ with regard to the statement made in paragraph 4.3 of the

application the deponent begs to state that thej. same are wrong
and denied. In reply it is respectfully'subm-itt’éd that thé Applicant
was charge sheeted under Rule 14 of the CCS (CC&A) Rules by
Memo dated 27.7.1989. The vigilance case initiated against the
Applicant pursuant to the Memo dated 27.7.89, co‘nblud'ed with the
imposition on the Applicant, the penalty of reduCtiQn of pay by two
stages from his pay in the existing time scale of béy, for a period
of two years without cumulative effect. Vide Ordef "No.C-
13015/12/87-AVI dated 4th May 1998. It is submitted that the
Applicant was actually considered fér confirhj_val'i_tion in the entry
grade of AEE(Electrical) and also for regular oromotion to the next
higher grade of EE(Electrical) along with his -b'atdh mates by the
duly constituted DPCs held by the Respondents from time to time
between 1989 and 1998 but under the extant;’i‘nstructions'of the
Government on the subject, recommendation"s of the ‘_’DPC in
respect of the Applicant were kept in sealed cerr‘s becavuse of the
afore stated vigilance case. Since on conclusi_"on,. of the vigilance
case the Applicant waé not exonerated, 'the" sealed vcovers
containing the recommendations of the DPCs »regardving his
confirmation as AEE (Electrical) and regular promotion as

EE(Electrical) were not opened as per the eiiant rules.
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After the vigilance case against the _Applica‘n’t conC‘lu,ded in"

Page-6

May,1998 the Appl'icant was considered for con'firm,ation by the
next DPC held on 26.6.2001. This DPC‘re.comf‘r-\e'nded him for
confirmation w.e.f. 1.9.2000 after the expiry of C’Uirency of the
period of penalty imposed on him. Th’e necess‘éry Notification in
this regard was issued on 6.7.2001. The Appiiéént’S»-. casé for
regular promotion to the grade of EE-(E!ec—tﬁCal) wés last
considered by the DPC held on 26.5.-99, which then decided to
consider his case for prdmotion after. the penalty vper.iod‘of Mo
years was over. In this connnection it is further su.’bfnitted ‘_that the
Applicant’s name was only tentatively included _és a_d"hc‘)c’ EE in the
seniority lists of EE(E) dated 23.7.84/18.9.‘89 or 25.11.94.
However, it was excluded from the seniority list dated 6.7.99 which
was issued after the seniority list dated 25.11.94,w§s~quashéd by
the Tribunal Chennai Bench order dated 4.9.97 in A.‘S.A‘handram’s
case. Therefore, the contention of the Applicant that he has been
declared as a regular EE(E) in the AEEs own qu:ota with effect
from 13.1.83/8.2.83 is wrong and hence denied. -

That with regard tg the statement made in pa‘ragraph 4 .4 of the
application the deponent begs to state that the OA No.17/2002
filed »by the Applicant before the Principal -Benchl bf this Hon’ble )
Tribunal and the final order/Judgement dated 13:2.2003, passed
by the Hon'ble Tribunal i the said OA is a matter df_-reccfd. -

Contd...P/?...
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That with regard to the statement made in paragra'ph4'i5'of't«he
application the debonent begs to state that the fCohtents:»Of'_.this
para except matter of record are wrong and d‘enied. In reply it is
respectfully submitted that the Respondents ha\'/'e?:gOne in_appeal
against the order of the Tﬁbunal dated 13.2.2003, in VOA No.
17/2002 by filing a Civil Writ Petition bearing CWP N0:4398/2003
in the Hon’ble High Court of Delhi. A MisceHane'ous Petition CMP
No0.7525/2003 has also been filed with the CWP for stéy of
operation of the said order. |

The Respondents have also filed another Civi-l.' Misce‘l‘lén’eous
Pettiton in the High Court of Delhi, for gravnt’xof stay on the
operation of the Tribunal order dated 29.9.2003 in.'MA N‘o.v139'8/03
in OA No.17/2002. The matter came up before "thé Hon’ble High
Court on 2122003 when it directed the Respondents to
imple’ment the order of the Tribunal énd further listed the matter

for hearing on 17.2.2004.

That with regard to the statement made in paragraph 4.6 of the

application the deponent begs to state that the role of the officers
involved in call of tenders/approval of Pre-qualification
Applications/Scrutiny of tenders and s_ubsequent‘ award was

examined in detail. The Applicant was wdrking as 'SUrve_@L of

Works (Electrical) in the office of Supér,intendingf'E_hgineer, PWD

.——————-—-—"——""—“——'w . .t .
Electrical Circle Il where the applications for sale of tender and
subsequently the tenders received were scrutinized. It has been

charged that
Contd......P/8....
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The Applicant failed in his primary responsibility of technical

Page-8

scrutiny of tenders.

(i) The Applicant was responsible for award of work to an

agency who was not approved for sale of tenders.

(i) The Applicant was responsible for recommending rejection

of the offer of M/S Philips, which was otherWise well placed

in terms of specifications.

(ivy The Applicant failed to verify and correct the justification

prepared by EE(E), PWD ED-VHI leading to award of work
at very high'rates and causing a loss of more than Rs.13

lacs to the Govt. Hence the averments of Applicant in this

~ para are denied.

That with regard ta the statement made in paragraph 47,48 &
4.9 of the application the deponent begs to state that the
contents of these paras are matter of record and hence no
comments. |

That with regard to the statement made in paragraph 4.10 of
the application the deponent begs to state that the contents of
this para are wrong and hence Denied. The Applicant at his
request was granted extension of time upto 31.10.2003 by the
Ministry' of Urban Development and Poverty Alleviation, the
disciplinary authority. He has not submitted his reply by the
extension of time and instead has filed the present OA . The

OA is liable to be dismissed as premature.

Contd...P/9....
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That with regard to the statement made in paragraph 4.11 of the
application the deponent begs to state that the contents of this
para are wrong and denied. As already submiﬁed in the
Background of the case herein above, the matter was referred
by CBI and investigated in detail by the Respondents 1-3. The
chargesheet was issued only after the Respondents and the
CVC were convinced of lapses on part of the Applicant. Though
the allegations against the Applicant are to' be inquired by the
suitable authority, it may be mentioned here that accepted
rates for the high mast for flyover at Punjabi Bagh were
Rs447,500- as compared to rates of Rs.7,15,000/-
recommended by the Applicant.

That with regard to the statement made in paragraph 4.12 of
the application the deponent begs to state that the contents of
this para are wrong and hence denied. In fact, the Applicant
was responsible for processing of the technical bids of the work
and he recommended rejection of otherwise technically sound
offer of M/S Philips. He cannot, therefore, just thrdw the blame
on others and go scot-free. It is further respectfully submitted
that the Applicant is deliberately trying to confuse this Hon'ble
Tribunal by linking the action of the Respondents in issuing the
impugned memo dated 30.8.2003 to the judgement and order
of the Principal Bench of this Hon’ble Tribunal dated 13.2.2003

in OA No.17/2002.

Contd....P/10...
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As already submitted the Respondents have gone in appeal

Page-10

against the order of the Tribunal dated 13.2.2003 by filing a
Civil Writ Petition bearing CWP N0.4398/2003 in the Hon'ble
High Court of Delhi. A Miscellaneous Petiton CMP
No.7525/2003 has also been filed _with the CWP for stay of
operation of the said order. The Hon'ble High Court on
2.12.2003 has directed the Respondents to implement the
order of the Tribunal and has further listed the matter for
hearing on 17.2.2004. Hence averments are denied.

In view of the positidn explained in the ‘Background of the
Case’ and submissions made herein above, none of the
grounds mentioned by the Applicant in paras 5.1. to 5.6, is
maintainable under the law and the present OA being devoid of
any merit is liable to be dismissed with costs in favour of the
Respondents.

The contents of this para 6 are wrong and denied. As already

submitte_d at Sl. No.12 in reply to para 4.10 above, the Applicant

at his request, was granted extension of time upto 31.10.2003,
by the disciplinary authority for submitting his reply to the
charged Memo dated 30.8.2003. However instead of submitting
his reply to the charged memo he has filed the present OA. The

OA is thus liable to be dismissed as premature.

The contents of this para 7 are denied for want of knowledge.

Contd....P/11
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18. In view of the factual position submitted in the background of
the case and reply-on merits furnished herein above, with legal
submissions made therein, none of the reliefs sought for by the
Applicant in para 8 and para 9 is legally admissible to him. The
present OA being devoid of ahy merit is liable to be dismissed
with costs. It is prayed accordingly.

19. These paras 10, 11 & 12 need no reply being formal in nature.

VERIFICATION

l, %m A«L working as Superintending Engineer (Electrical),
Guwahati Central Electrical Circle, CPWD, Guwahati under the office of
Director General of Works, CPWD, under Ministry of Urban Development &
Poverty AIIe\)iation, Nirman Bhawan, New Delhi do hereby verify that the
contents of the above counter reply are true and correct to my knowledge
whigch is derived from the office records and upon information contained
therein and is believed to be true and correct. Nothing material has been

concealed therefrom.

Verified at Guwahati on this / Q’ '¢ day of February, 2004.

DEPONENT



